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I TEH ) NERAL ADMINIQTRhTIVE TRIBUNAL ; HYDERABAD BENCH
AT HEYDERADZX
0.A,N0,.509/56 Date of Crder{; 1,1,97
BETREEN:
. Arige Krishna
. Gaddam Anjaiah
. “angana wankara Reddy
. Noone Jagan
. =amileti Izkshmamma
. Boosavoboyana Pochamma
. Mylaraam Pentamma
Gundoji Kalayati
9 Varikuppala {-Ye llammd .+ #Applicants,
10. Varikuppala Muttammd
AND
1, The Directeor,
Central Research Institute of
Dryland Agriculture,
Santoshnéagar, Hyderabad,
2, venicr Xministrative Officer,
Centrsl Research Institute of
Dryland Agriculture,
wan tosinagar, Hyderabad-500659.
3. The Director General,
Indian Council of Agricuiture Research
Krisni Bhavan,” New Delhi-1, .+ Respondents.
Counsel for the Applicants oo Mr,K.K{Chakravarthy
gounsel for the Respondents .. Mr H.nllevraj

CORAL ;
(ADIMT, )

MEMAER (JUDL,)

" HON'BLE SHRI RJEANGALAJAN : MEMBER

HON'BLE SHRI 2,5, JAL PHARAMESHIAR 3

P . . -t e iy

X Oral order as per Hon'ble Shri R.Rangarajen, Membgr (& mm.) X

Heard Mr,K.K.Chakravarthy, learned counsel fd
agpplicent and Mr.N.R.Devraj, learned standing Ccoun 34

the respondents,

2. There are 10 applicants in this CA and they

engaged as casual labourers at Kendikal Complex, Sa
cx,

r the

] for

were -

1toshnagar,

.ol

A

]



* 2 L

: counsel _

Hyderabad, The applicanﬁszsubmitgthat all these apg
. "

were working as casual labpourers for more than 20 ye

the. said form,

3. This OA is filed praying for a direction to 4
respondents to grant them temporary status on par wi
Group~D employees W.e.f, 7,6.88 and also the consegy

direction for granting arrears etc.

4, The cententionS raised by both the sides in {
are similar to the contentions raised in CA,406/96 w
disposed of today. In view of the above, we feel iy
dispose ¢f this OA also with the direction as was gJ

04,406,/96.

. 5. in ghe result, the following direction is g ix

All the casual laboufers in this OArshouldrbe
temporary status in accordance with -the OM dt, 7.6.8
inﬂsUAQngamﬁuﬁthmwﬁem@bymmtemmmwefc
engaged earlier to 7.6.88. The cases for reguiariss
should be considered in their turn in accordance Wit

. scheme already promolgated by the ICAR,

6, The OA is ordered accordingiy, No costs,

(Copy of the judgement in @&.406,96 should bf
‘to this judgement also),
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3.5, JAL PARAMELHAZ ( R RANGARS
Member (4

Dated ¢ 1lst January, 1297

(Rictated in Open Court) 3y.
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The Directcr, Central Resgeéarch Institute ef Drylamd

- Agriculture, Santoshnagar, Hyd.

Senier Administrative Offlcer, Central'Reséafch Ihstitute

‘of Dryland Agriculture, %antoshnagar, Hyd.,

The. Director General, Indian Council of Agrlculturp Resgearch,
Krishi Bhavan, New Delhi. : ‘

One C.py to sri. K.K.Chakravarthy, advocate, dAT,iHyd.

One copy to Sri N.R»Devaraj, Sr. CGSC, CAT, Hyd.

_One,copy to Library, CAT Hyd. ‘

Oneé spare copy.

 RSM/- o ' C . L
. . : - . . : I .




] »\lipﬁ' ,-E;:ngs

N
P

L A A I I LI

TYRZD BY CHEICKED BY
TUHPRID DY . APPRIMID BY
THE CENTRIL SOMINIZTRATIVE TRISUNAL

ijf?nd»? BENCH HYDZIA53.D

THE HON'BLE SHRI R. R‘wqfut,nm M{A )

- ANB-

THE H7N'BLE SHRI 8.5.3471 DALRAMISHI-R:
Mm{J)

Ay

0:TID: . | ' I\\qu

e N L”__-
038777/ UDGEMENT

AL RATE TR

e,d.ma. ' ;zﬁéxq k24é

ADMITTID AD INTIRIM DIRZCTIONS 15500
hLL"’TJ\D

DISPCSED CF WITH DIRZCTIONS “—
DISMISIND

DISHISSI

45 WITHORAWN
CROZAZDVRENSCTED . )
NG CRDIR AS T2 CrsTE T

. II COURT.
YLKR | - | g

f oh |
. (%4 . /
f ¥ty g e /l

Trafex ar“wn
Eanua! Administrative hﬁz:af

%"/Dfsmeﬂ
f 7»mw 1097

Eruwan "&'Ta'ﬂa
HY®BER. ABA D RN
T

et —

L ol

a2 -k





